
 

 

आयकर अपील
य अ�धकरण, अहमदाबाद �यायपीठ  ‘D’  अहमदाबाद ।  

IN  THE  INCOME  TAX  APPELLATE  TRIBUNAL 

   “D”   BENCH,   AHMEDABAD 
 

BEFORE SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER 

& MS. MADHUMITA ROY, JUDICIAL MEMBER  
  

Stay Petition No. 28/Ahd/2021-AY 2014-15 

(in I.T.A. No. 2262/Ahd/2018-AY 2014-15) 
 

Ammann India Pvt. Ltd. 

(Formerly Known as 

Ammann Apollo India Pvt. 

Ltd.) Block No. 157, At 

Ditasan, Post: Jagudan, 

Mehsana-382710 

बनाम/ 
Vs. 

 

 

ACIT 

Mehsana Circle, 

Mehsana 

�थायी लेखा सं./जीआइआर सं./PAN/GIR No. :   AACCA0194N 

(अपीलाथ� /Appellant)  . .  (��यथ� / Respondent) 

  

अपीलाथ� ओर से /Appellant by  : Shri Dhinal Shah, A.R. 

��यथ� क� ओर से / Respondent by : Shri L. P. Jain, Sr. D.R.                                           

 

सनुवाई क� तार�ख  / Date of Hearing      

        13/05/2021 

घोषणा क� तार�ख /Date of Pronouncement          13/05/2021 

 

आदेश/O R D E R 

 

PER   Ms. MADHUMITA ROY - JM: 

 
Initially ad-interim stay of outstanding demand of Rs. 10,63,74,453/- for 

A.Y. 2014-15 was granted by this Ld. Tribunal subject to payment of Rs. 50 lakh 

on 26.02.2020.  The assessee thereafter, complied with the said order passed by 

the Ld. Tribunal by making payment of Rs. 50 lakh on 13.03.2020.  After the 

expiry of such order of stay the same was extended by and under order dated 

28.08.2020 for a further period of 180 days till the disposal of the appeal, 

whichever is earlier.  Subsequently, the matter taken up for hearing on 
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03.12.2020 and again re-fixed for hearing on 25.02.2021 as part heard.  The 

extension as granted by the Ld. Tribunal already been expired on 25.04.2021.   

 

 On the other hand, the matter is fixed for hearing on 11.05.2021.  Hence, 

extension of stay has been prayed upto 31st August, 2021.  No objection has been 

raised by the Ld. DR to such prayer made by the Ld. AR.   

 

2. We find there is no laches in the part of the assessee in getting the matter 

heard by the Ld. Tribunal or getting the stay extended by us.  Hence the stay is 

required to be extended.  The stay is, therefore, extended upto 31st August, 2021 

or till the disposal of the appeal whichever is earlier.  The matter is fixed for 

hearing on 02.06.2021.  Since both the parties entered appearance notice 

informing date of hearing of the matter is hereby dispensed with. 

 

3.    In the result, the stay petition stands allowed subject to terms noted above.  

        

                  

                         

 

               Sd/-        Sd/- 

        (PRADIP KUMAR KEDIA)                      (MADHUMITA ROY) 

     ACCOUNTANT MEMBER                   JUDICIAL MEMBER 
Ahmedabad: Dated     13/05/2019True Copy  
TANMAY, SR. PS TRUE COPY 

आदेश क� ��त�ल�प अ े�षत / Copy of Order Forwarded to:- 

1. राज�व / Revenue 

2. आवेदक / Assessee  

3. संबं'धत आयकर आयु)त / Concerned CIT 

4. आयकर आयु)त- अपील / CIT (A) 

5. *वभागीय �-त-न'ध, आयकर अपील�य अ'धकरण, अहमदाबाद /  

      DR, ITAT, Ahmedabad 

6. गाड1 फाइल / Guard file. 

    By order/आदेश से, 
 

उप/सहायक पंजीकार                  

आयकर अपील�य अ'धकरण, अहमदाबाद । 
 

 

 

 

 

This Order pronounced in Open Court on                    13/05/2021 


